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[Mr. Speaker]

the exploited and down-trodden peo-
Ple. He was imprisioned and detained
several times for political activies and
remained underground for five years
during British rulee. He led the
famous Temple Entry Satyagraha in
Gurvayoor Kerala and when on huger
march from Cannanore to Madrag on
foot covering a distance of 750 miles.
A seasoned pariamentarian and force-
ful speaker, he took active interest in
the proceedings of the House. He al-
ways championed the cause of agricul-
turists, landless labourers and the
common man. He also wrote many
books opn varieq topics. He passed
away at Trivandrum on the 22nd
March, 1977 at the age of 72. In his
death the country has lost a great
patriot,

We deeply mourn the loss of these
friends and I am sure the House wrill
join me in conveying our condolences
to the bereaved families.

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while.

——

12.10 hrs.
PAPERS LAID ON THE TABLE

ORDINANCES PROMULGATED BY PRESIDENT

MR. SPEAKER: Mr. Shanti Bhu-
shan.
Some Hon. Members 70rce -
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An Ordinance promulgated under
this article shall have the same force
and effect as an Act of Parliament,
but every such Ordinance may be
withdrawn at any time by the:
President.

May I request the hon. Minister to
have these Ordinances withdrawn?
They are highly objectionable and
anti-democratlice.

MR. SPEAKER: Normally, while
papers are laig on the Table of the
House, we do not allow any discus-
sion. After all, these are only being
placed on the Table. Government may
or may not proceed with them. Since
the hon. Member wanted to raise i,
I had allowed him. Now I will allow
only Mr., Krishna Kant....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Are you allowing =&
discussion right now?

MR. SPEAKER: No discussion at
all. Normally, when papers are laid on
the Table of the House, there is ab-
solutely no discussion. Perhaps, the
same point which Mr. Xanwar Lal
Gupta has raised, is likely to be rais-
ed by Mr. Krishan Kant also. The
point has been made to the Minister
concerned. What he might say or do
i3 the Government’s concern. I would
only say this. If we start having a
discussion now, there will be no end
to it. We have a very important busi-
ness to transact. Also if I am to per-
mit all the Members and we are to
have a discussion now, then it will be
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creating a bad precedent. After all,
one submission has been made. If
every hon. Member begins making
submissions, it will take the time of
the House and it will also be a bad
precedent. Laying the papers on the
Table of the House is just a normal
procedure. Later on, Government may
or may nhot proceed with those Or-
dinances; it is not compulsory, just
because they are laying them on the
Table, that they should proceed with
them. Therefore, let us not prolong
this. (Interruptions) I have no ob-
jection, but you will be creating a
very bad precedent, and once a pre-
cedent is created, next time when
somebody else wants to raise some-
thing when papers are laid on the
Table, I cannot say ‘No; yocu cannot
raise it’. After all, the point has been
made. The Minister may lay them on
the Table now. Later on, he may ex-
plain whether he is going to proceed
with them or not. Therefore, may I
reauest the hon, Members not to raise
anything now? I will allow only Mr.
Krishna Kant' berause he had given
me notice carlier. Mr Krishna Kant.

SHRI JYOTIRMOY BOSU: On a
point of submission.

SHRI S. KUNDU (Balasore): On a
roint of order. It is an important
pcint of order.

MR. SPEAKER: What is the point of
ordér?

SHRI S. KUNDU: You will find in
this order paper under item 4(7)....

MR, SPEAKFR': There is ne point of
crder at all. The hon. Member is ruis-
ing the same issue in the name of pcint
of order,

SHRI S. KUNDU: Sir, this item which
has been introduced today is not Cons-
titutionally admissible; it cannot be
acdmitted before the House. Here, Sir,
the ordinance on the disputed election
matter in respect of the Prime
Minister. . . .

MR. SPEAKER: Please sit down.

There is no point of order.
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SHRI JYOTIRMOY BOSU; Arising
out of the observations, may I make a
submission, ;..

MR. SPEAKER: There is no point o’
crder at all there, there is no pcint of
subrnission_

SHRI KRISHNA KANT (Chanrii-
garh); 8Sir, before the Minister lays.
these papers on the Tabie of the House,
I would like to know whether in view-
of what the President has said .in his
Address and in view of the promises.
that we have made .n the last elections
that equality will pe maintained in so-
far as the Prime Minister, Speaker and’
otner Members of "ok Satha are cor.-
cerr.ed, he will allow this ordinance to:
lanse? Or, it will be much better to-
witharaw it earlier; even naow that can
be done.

THE MINISTER OF LAW, JUSTICE
ANID COMPANY AFFAIRE (SHRI
SHANTI BHUSHAN): These ordinan-
ces are being laid on the Table of the
House 1n  view of the mandatory re-
quirement of Article 123. That dzes
noi mean that the Government proposes
to cocnvert them into Avcts or (o intro-
duce Bills to that effect. The thinking
of the Government will be crystallised
in one course, but the President's Ad-
dress itself has given an indication of
the broad thinking of the Government
in so far as that matter is concerned.

I beg to lay on the table a copy each
of the following Ordinances (Hindi and
English versions), under article 123
(2) (a) of the Constitution:—

(1) The East Punjab Urban Rent
Restriction (Chandigarh
Amendment) Ordinance, 1976
(No. 14 of 1976) vromulgated
by the President on the 17th
December, 1976.

(2) The cCaltex [Acquisition of"
Shares of Caltex Oil Refining
(India) Limited and of under-
takings in India of Caltex
(India) Limited], Ordinance,
1976 (No. 15 of 1977) promul-
gated by the President on the
30th December, 1876.
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[Shri Shanti Bhusan]

(3) The Food Corporations
(Amendment) Ordinance, 1976
(No. 16 of 1978) promulgated
by the President an the 31st
December, 1976.

(4) The Representation uf the

People (Amendment) Ordi-

nance, 1977 (No. 1 of 1977)

promulgated by the President

on the 2nd February, 1977.

(5) The Petroleum Pipelines (Ac-
quisition of Right of User in
Land) Amendment Ordinance,
1977 (No. 2 of 1977) pronul-
gated by the President on 3rd
February, 1977.

(6) The Presidential and Vice-Pre-
sideniial Elections (Amend-
ment) Ordinance, 1977 (No. 3
of 1977) promulgated by the
President on the 3rd February,
1977.

«(7) The Disputed Elections (Prime
Minister and Speaker) Ordi-
nance, 1977 (No. 4 of 1i177)
promulgated by the President
on the 2rd February, 1477.

«(8) 'The
Territories

Government of Union
(Amendment)
Ordinance, 1977 (No. 5 of
1977) promulgated by the
President on the 7th febru-
ary, 1977,

«{9) The Delhi Administration
(Amendment) Ordinance, 1977
(No. 6 of 1977) promulgated
by the President on the 7th
February, 1877. [Placed in
Library. See Nc. LT-2/77.]

SHRI JYOTIRMOY BOSU: Sir, it
was clearly indicated in the Handbook
for Members that while the papers are
‘being laid on the Tabhle of the Hcuse,
the Members have a right to seek
further information. But unfortunate-
ly, after you left, that provision was
withdrawn. It ig a pity that that prac-
tice should continue now. Therefore,
Sir. .. . r -
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MR. SPEAKER: Now, let the papers
be laid on the Table of the House.

PROCLAMATIONS REVOKING INTERNAL AND
EXTERNAL EMERGENCIES, NOTIFICA-
TIONS UNDER DEFENCE AND INTERNAL
SeEcurRiTY oF InNDIA RuLEs, 1971, ANnD
DEFENCE AND INTERNAL SB®IURITY OF
InpIA Act, 1971, AND 5 STATEMENT,
AND PRESIDENT'S ORDER UNDER GGVLIN-
MENT OF UNION TERRITORIFS AcT, 1963.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND I ABOUR
(SHRI RAVINDRA VARMA): On
behalf of Chaudhari Charan Singh,
1 beg to lay on the Table: —

(1) A copy each of the following
Proclamationg (Hindi and English
versions) under sub-clause (b) of
clause (2) of article 352 of the Con-
stitution: —

(i) Proclamation issued by the
Vice-President acting as Presi-
ddnt on the 21st March, 1977
under sub-clause (8) of clause
(2) of article 352 of the Consti-
tution, revoking the proclamation
of Emergency issued on the 25th
June, 1975, published in Notifica-
tion No. G.S.R. 117(E) in Gazette
of India dated the 21st March,
1977. [Placed in Library, See
No. LT-3/77.]

(ii) Proclamation issued by
the Vice-President acting as
President on the 27th March, 1977
under sub-clause (a) of clause
(2) of article 352 of the (Consti-
tution, revoking the Proclama-
tion of Emergency issued on the
3rd December, 1871, published in
Notification No. G.SR. 132(E) in
Gazette of India dated the 27th
March, 1977. [Placerl in Library.
See No. LT-4/71.]

(2) A copy of the Compensation
Tribunal {(Amendment) Order,
1977 (Hindi and English ver-
sions), published in Notification
No. G.S.R. 71(E) dated the 9th
February, 1977 issued under the
Defence and Internal Security of
India Rulzs, 1971, [Placed in
Library. See Neo. LT-5/717.]



